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CENTRAL ADMINISTRATIVE TRIBUNAL (:::5

ALLAHABAD BENCH, ALLAHABAD

Original Applicatioen Ne. 265 of 1BE8

P.C.Gﬂﬁg“ly P ve s0 s prlical"‘lts.

Versus

Union of India & ors. esssssses Respondents.

!

Hen'ble IMr. A,K.Sinha, Member (J)

Nobeody appears en behalf of the applicant,
Shri Lalji Sinha, learned caunsel fer the
respondent submits refering te his Caunter
Affidavit paragraph 14,15,and 16 thst all the

Past Retirement dues ﬁf the applicant haaaalready

been paid even intereqt amounting te fs, 1 289,75 P.|

has been paid vide letter ne. CO0=-7 Ne, 659145
dated 15.6.1989, It is submitted that the

delay in the payment eof the cemmuted value of the
pension is due te the facts that the petitiener's
application was received in the office of the
Railway Administratien on 7.11.1988, Itiis
submitted ﬁhat since 19688, the commutted value of
the pension for payment was in precess and b{
this time it must have been paid and that is uhy
the applicant has not turnedlp and filed any

Bejoinder.

2; Considering,therefore, the submissions
and having gene threaugh the pleadings of the
parties, jt appears to me that the respendents
have already paid the Pest Retirement dues

to the applicant, It iaﬁhauzuer, observed

that if the cemmutted value of the psnsien has

not been paid as yet which the raspandunta ahall
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noet been paid, it sheuld be pﬂld‘lﬁﬁirdingiyﬁ__ :fé

, within a peripd of twe menths from the ggté. “}_
of receipt of this erder, \ -

3, With the abeve observations, the -
applipntinn is ditﬁhaed of with ne erder

'jfgrt-'

cest.

-

Allahabad Dated: 30.3,1993
(juw)
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